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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH, DELHI 

OA No. 341/2024 

IN THE MATTER OF: 

Pawan Kumar Banta 

.............. Applicant 

VERSUS 

State of Himachal Pradesh & Ors. 

........... Respondent(s) 

REPLY TO ORIGINAL APPLICATION 
ON BEHALF OF RESPONDENT NO. 2 i.e. 
HP STATE POLLUTION CONTROL 

BOARD IN COMPLIANCE TO HON’BLE 

NGT’S ORDER DATED 17.05.2024. 

MAY IT PLEASE YOUR LORDSHIPS:- 

1 That the contents of para- 1 regarding residential status of the 

applicant etc. are a matter of record hence need no reply from 

the State Board. 

2-7  In reply to para 2-7, it is submitted that as per the report of 

Regional Officer, HPSPCB, Shimla (Annexure R-2/1), 

initially ‘Consent to Establish’ was granted in favour of Sh. 

Sunil Kumar Sood (prop.) of Homeland Exotica-Mixed Land 

Use Construction Project on 03.03.2017 (Annexure R-2/2) on 

AT ES TE tEe basis of Environmental Clearance issued by HP State Level 

Impact Assessment Authority (SEIAA) vide leuwer dated 

OATH coOMM|Sg,0Nc61.O4.2016 (Annexure R-2/3) which was valid up to 

02.03.2018. Thereafter, the unit didn’t apply for Renewal of 

(—\}‘ Consent to Establish (RCTE) and continued to carry out 

linvirmu—ncnml Engineer, 
HPSPCB, Regional Ofice, 
I Floor, Tim Parivesh, 
Phase - 11I, New Shimla-9
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construction activities without having valid consent of the 

State Board. In this regard, several show cause notices were 

issued to the unit asking it to apply for Renewal of Consent to 

Establish (RCTE) vide letters dated 10.04.2018, 15.02.2019 

and 09.10.2019. (Copies of letters are attached as Annexure 

R-2/4, collectively) But, the unit failed to do so. Consequently, 

power disconnection orders were issued by the State Board on 

16.11.2019 since the unit didn’t apply for RCTE and in 

compliance to NGT’s order passed in OA No. 55/2020, titled 

as Pawan Kumar Banta Vs. Union of India & Ors. (Copy of 

office order dated 16.11.2019 is attached as Annexure R-2/5). 

In addition, an Environmental Compensation of Rs. 

18,00,000/- (Eighteen lacs only) was imposed upon the unit for 

not complying with the directions issued by the State Board on 

the basis of methodology prescribed by the National Green 

Tribunal in its order dated 19.02.2023 passed in O.A. No. 

593/2017, titled as Paryavaran Suraksha Samiti & Ors. Vs. 

Union of India & Ors. 

Thereafter, the unit (respondent no. 7), filed an application 

CMP No. 3608/2021 (in CWP No. 2428/2020) under section 

151 of the Code of Civil Procedure for restoration of 

electricity & water connection to the unit which was 

disconnected in pursuance of Board’s direction dated 

16.11.2019 and in compliance to Hon’ble NGT’s order. 

- The Hon’ble High Court vide order dated 06.05.2021 

(Annexure R-2/6), passed in afore-cited CMP, restored the 

.electricity connection of the unit and directions were also 

issued to the State Board to pass appropriate orders on the 

application filed by the unit (respondent no. 10) for Renewal 

Environmental Engineer, ! 
HPSPCB, Reeional Olnice, 
1" Flo 
Phase 

vesh, 

v Shimla-9
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of Consent to Establish without insisting upon submission of 

fresh Environmental Clearance Certificate. 

In this regard, the State Board filed an application CMP No. 

7537/2021 (in CWP No. 2428/2020) before the Hon’ble High 

Court of H.P. for modification of its impugned order dated 

06.05.2021 (Annexure R-2/6), and the same is still pending 

adjudication. 

It is pertinent to mention here that in compliance to this 

Hon’ble Court’s order dated 06.05.2021, the Renewal of 

Consent to Establish was granted to the unit i.e. M/s Nirvavana 

Woods & Hotels Pvt. Ltd. on 26.08.2023 (annexed at 

Annexure R-2/7). However, it was withdrawn by the State 

Board vide communication dated 05.12.2023 (Annexure R- 

2/8) for suppression/concealment of material facts on the part 

of unit i.e. M/s Nirvaan Woods & Hotels Pvt. Ltd i.e. 

respondent No. 10. 

Further, as per report, recently, the inspection of the unit i.e. 

M/s Nirvana Woods & Hotels Pvt. Ltd was carried out on 

13.08.2024. During such inspection, it was observed that no 

construction activity is going on at site. Hotel part of the unit is 

complete and development work for flats along the nallah 

(stream) is still under progress alongwith channelization of 

nallah. In the Hotel Block, there are 82 rooms, a Banquet Hall 

of seating capacity of 1000 persons, two restaurants of seating 

AT - 3 TE ?apacity of 98 persons, a coffee shop, a swimming pool, a spa 

‘ ! " and Gym. Apart from this, there are 56 service apartments and 

DT COnna s sion40 service villas. All the service apartments are complete. 

(2 
Environmental Engineer, 

Ic 1 Parivesh, 

Civil structures of 15 villas have been raised out of which 2 

villas are complete. In the residential part, there are 181 (2 

’SPCB, Regional Otrice, 

\ew Shimla-9
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BHK & 3 BHK) flats and 23 Villas are complete. At present, 

one block is under construction along the nallah. Directions 

were issued to the unit to ensure that C & D waste generated is 

disposed of scientifically and proper record is maintained. The 

unit has proposed that waste water generated will be disposed 

of through common STP of SJPVL. The unit has proposed an 

Effluent Treatment Plant for the scientific disposal of waste 

water generated from laundry. Solid waste will be disposed of 

through Municipal Corporation, Shimla. 

That the contents of paras 8 relate to the Essentiality 

Certificate issued to M/s Nirvana Woods & Hotels Pvt. Ltd 

which relate to T & C P Deptt. and do not pertain to State 

Board. 

That the contents of para-9 relate to permission granted by the 

Additional Chief Secretary-cum-F.C., Revenue to purchase 

land by the unit i.e. M/s Nirvana Woods & Hotels Pvt. Ltd. 

under Section 118 of the HP Tenancy and Land Reforms Act, 

1972 which are a matter of record and need no reply from the 

State Board. 

That the contents of para 10 are regarding sales deed executed 

between Ms. Sunil Kumar Sood and the respondent No. 7 i.e. 

M/s Nirvana Woods & Hotels Pvt. Ltd. 

That the contents of para 11 refers to an agreement dated 

4T TESTF 03.082017 executed between respondent-unit and Director, 

DATH CD'V'.?%W;’%:O?-JF 

\‘f 

Town & Country Planning Department and do not pertain to 
n 
the State Board. 

Environmental Engineer, 

HPSPCR. Redional Oftice. 
™ Floo 
Phase - I'l, New Sh 

esh, 

imla 9

607



12-15 

16 

17 

18 

5| 

That the contents of pars 12-15 regarding filing of RTI- 

application(s) to various other departments neither pertains to 

nor need reply from the State Board. 

That the contents of para-16 relate to a letter issued by the 

Public Works Department which does not pertain to the State 

Board. 

That the contents of para-17 relate to the response given by the 

State Board to the application filed by the applicant is a matter 

of record. In this regard, it is submitted that the ‘Consent to 

Establish” was granted in favour of Sh. Sunil Kumar Sood, 

(Prop.) for Homeland-Exotica Mixed Land Use Construction 

Project on 03.03.2017 on the basis of Environmental 

Clearance dated 01.04.2016 issued by SEIAA which was valid 

up to 02.03.2018. Thereafter, the unit didn’t apply for 

‘Renewal of Consent to Establish’ and was not having a valid 

Consent of the State Board at that particular time when the 

response (vide letter dated 29.10.2018) was given to the said 

RTI-application filed by the applicant. 

That the contents of para-18 regarding permissions granted to 

the respondent-unit by the Ground Water Department, Forest 

Department, HP State Electricity Board, IPH and Gram 

Panchayat neither pertains to nor need reply from the 

respondent-Board. 

That the allegations leveled in para-19 that the State Board 

= fidn’t take any action against the unit i.e. M/s Nirvana Woods 

& Hotels Pvt. Ltd are wrong hence denied in view of the 

*"“detailed submissions made in paras supra. The Consent to 

Establish dated 02.03.2017 granted to the Homeland Exotica- 

Environmental Engineer, i 
HPSPCB, Regional Oftice, 
1*Floor. arivesh, 

Shimia-9
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Mixed Land Use Construction Project expired on 02.03.2018. 

So, the State Board through show cause notices/letters dated 

10.04.2018, 15.02.2019 and 09.10.2019, asked the unit to 

apply for Renewal of Consent to Establish (RCTE). (Copies of 

letters are attached as Annexure R-2/4, collectively) But, the 

unit failed to do so. Consequently, power disconnection orders 

were issued by the State Board on 16.11.2019 since the unit 

didn’t apply for RCTE and in compliance to NGT’s order 

passed in OA No. 55/2020, titled as Pawan Kumar Banta Vs. 

Union of India & Ors. (Copy of office order dated 16.11.2019 

is attached as Annexure R-2/5). 

In addition, an Environmental Compensation of Rs. 

18,00,000/- (Eighteen lacs only) was imposed upon the unit for 

not complying with the directions issued by the State Board on 

the basis of methodology prescribed by the National Green 

Tribunal in its order dated 19.02.2023 passed in O.A. No. 

593/2017, titled as Paryavaran Suraksha Samiti & Ors. Vs. 

Union of India & Ors. 

Thereafter, the unit (respondent no. 10) filed an application 

CMP No. 3608/2021 (in CWP No. 2428/2020) before the 

Hon’ble High Court of H.P. under section 151 of the Code of 

Civil Procedure for restoration of electricity & water 

connection to the unit which was disconnected in pursuance of 

Board’s letter dated 16.11.2019. 

The Hon’ble High Court vide order dated 06.05.2021 

(Annexure R-2/6), passed in afore-cited CMP, restored the 

s glectricity' connection of the unit and directions were also 

issued to the State Board to pass appropriate orders on the 

application filed by the unit (respondent no. 10) for Renewal 

] 
" HPSPCB, Reaional Oftice, 

1*Floor, H 1 Par 

Phase - 1:I, New Shimia-9
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of Consent to Establish without insisting upon submission of 

fresh Environmental Clearance Certificate. 

Consequently, the State Board filed an application CMP No. 

7537/2021 (in CWP No. 2428/2020) before this Hon’ble High 

Court for modification of impugned order dated 06.05.2021 

(Annexure R-2/6), and the same is still pending adjudication. 

It is pertinent to mention here that in compliance to Hon’ble 

Court’s order dated 06.05.2021, the application of the unit for 

issuance of RCTE was considered and Renewal of Consent to 

Establish was granted to the unit i.e. M/s Nirvavana Woods & 

Hotels Pvt. Ltd. on 26.08.2023 (annexed at Annexure R-2/7). 

However, it was later withdrawn by the State Board vide 

communication dated 05.12.2023 (Annexure R-2/8) for 

suppression/concealment of material facts on the part of unit 

i.e. M/s Nirvaan Woods & Hotels Pvt. Ltd i.e. respondent No. 

10. 

That the contents of para 20-21 relate to the issuing of notice 

dated 16.02.2019 by M.C. Shimla to the respondent unit for 

the alleged unauthorized construction which pertains to M.C., 

Shimla and T & CP Department, Shimla and do not pertain to 

the State Board. 

That the contents of para-22 regarding the inter-se litigations 

between Mr. Sunil Kumar Sood and the subsequent owners i.e. 

M/s Nirwana Woods & Hotels Pvt. Ltd. and the order(s) 

passed by the Hon’ble High Court in OMP Nos. 269, 285, 459, 

490 and 640 of 2018 in COMS. No. 23 of 218 are a matter of 

record hence, need no reply from the State Board. 

That the contents of para-23 relate to the issuance of office 

order for the disconnection of electricity of the unit i.e. M/s 
Environmenta| Engineer, ] 

Oftice, 
HPSPC eai 
’~1F7' ( B, Ru;uf)’nnl 

resh, 
- New Shimla-9
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Nirwana Woods & Hotels Pvt. Ltd. for the illegal construction 

without prior valid consent of the Board which are matter of 

record. 

That the contents of para-24 relate to the office order dated 

05.12.2019 (at Annexure-23 of OA) wherein, it was ordered 

that the directions for power disconnection of the unit issued 

earlier are kept in abeyance till 03.01.2020 with the condition 

that the unit shall submit compliance report within stipulated 

period which are a matter of record. However, in this regard, it 

is submitted that after passing of the said office order dated 

05.12.2019, the unit deposited the fee for the Renewal of 

Consent to Establish (RCTO) and also affirmed to comply the 

directions of the State Board within 2 months hence, the 

directions were kept in abeyance till 03.01.2020. Thereafter, 

the unit applied for the renewal of consent of the State Board 

but, could not submit the copy of valid Environmental 

Clearance therefore, the case was again recommended for 

power disconnection and the orders for power disconnection of 

the unit were issued by the State Board on 13.05.2020 and 

copy of same is annexed as Annexure R-2/9). 

That the contents of para 25-26 relate to the filing of OA No. 

55/2020 by the applicant in the Hon’ble Tribunal (regarding 

alleged issues of unauthorized construction by the M/s Nirvana 

T ™ ES TF (Woods & Hotels Pvt. Ltd and reliefs claimed therein) and 

AT C(‘.M-‘.Q*?, 

27 

G 
Environnental Engineer, 
HPSICB, Ke 
1™ Floor arive 

passing of orders dated 02.03.2020 are a matter of record and 
o (NER 

need no reply from the State Board. 

That the contents of para-27 do not pertain to the State Board. 

1 

ce, 

Phase - I, New Shimla-9
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In reply to para-28, it is submitted that a letter was received 

from Sh. Sunil Kumar Sood on 14.03.2020 wherein, request 

was made to cancel the Consent to Establish dated 03.03.2017 

granted in favour of M/s Homeland Exotica. In this regard, it is 

submitted that the ‘Consent to Establish’ dated 03.03.2017 

granted to the unit had already expired on 02.03.2018. The 

State Board had already initiated action against the unit for 

power disconnection and imposition of Environmental 

Compensation for not applying for Renewal of Consent to 

Establish of the State Board but, such issues are still under 

adjudication before the Hon’ble High Court in CWP No. 

2428/2020, titled as M/s Nirvana Woods & Hotels Pvt. Ltd. vs. 

HP State Pollution Control Board. 

That the contents of para-29 relate to submitting of status 

report by M.C. Shimla before this Hon’ble Tribunal in 

compliance to orders passed in OA No. 55/2020 which are a 

matter of record and do not relate to the State Board. 

That the contents of para-30 do not pertain to the State Board. 

That the contents of para-31 refers to the Action Taken Report 

filed by SEIAA in the Hon’ble NGT in OA No. 55/2020 which 

do not pertain to the State Board. 

That the contents of para-32 relate to the order dated 

12.05.2020 passed by the Hon’ble NGT in OA No. 55/2020 

“- which are a matter of record. 

That the contents of para-33 relate to office order dated 

13.05.2020 passed by the State Board for power disconnection 

of the respondent-unit (respondent No. 10) which are a matter 

of record. 

Environmental Engineer, ] 
’CB, Regional Oftice, 

15 

HPST 
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That the contents of para 34 regarding installation of sewerage 

lines by Shimla Jal Prabahndhan Nigam Ltd. neither pertains 

to nor need reply from the State Board. 

That the contents of para-35 relate to an e-mail of the applicant 

regarding illegal muck dumping carried out by M/s Nirvana 

Woods & Hotels Pvt. Ltd. In this regard, it is submitted that 

several inspection of the unit were carried out by the officials 

of the State Board and during inspection, it was observed that 

the unit is using muck generated in refilling of retaining walls. 

Further, directions were issued to the unit to ensure that muck 

generated from project is despised of in a scientific manner. 

That the contents of para 36 relate to Board’s officer order for 

disconnection of power of the unit etc. are a matter of record 

hence need no reply. 

That the contents of para 37 relate to imposition of 

environmental compensation amounting to Rs. Eighteen Lacs 

(18,00,000/-) upon the unit i.e. M/s Nirvana Woods & Hotels 

Pvt. Ltd in compliance to Hon’ble NGT’s order dated 

12.05.2020 passed in OA No. 55/2020. However, it is denied 

that the said environmental compensation of Rs. 18,00,000/- 

was imposed in connivance with the respondent company, as 

alleged rather, the same was imposed as per the methodology 

‘Tprescribed by the Hon’ble NGT in OA No. 593/2017. 

That the contents of para do not pertain to the State Board. 

That the contents of para 39 refers to a letter dated 09.07.2020 

of Shimla Jal Prabhandhan Nigam Ltd. which neither pertains 

to nor need reply from the State Board. 

Environmental Engineer, 

HPSPOB, Kegional Otlice, 

1*Floo: i 
I 

vesh, 

e - 111, New Shimla-9
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That the contents of para 40 regarding filing of RTI- 

application by the applicant with the Forest Department 

neither pertains to nor need reply from the State Board. 

That the contents of para 41 regarding filing of CWP No. 

2428/2020 by the unit i.e. M/s Nirvana Woods & Hotels Pvt. 

Ltd. before the Hon’ble High Court are a matter of record. 

That the contents of para 42 relate to notice issued to the unit 

by the Shimla Jal Prabahndhan Nigam Ltd. which neither 

pertains to nor need reply from the State Board. 

That the contents of para 43 relate to passing of order dated 

17.07.2020 by the Hon’ble High Court in CWP No. 2428/2020 

vide which the operation of impugned Board’s communication 

dated 27.06.2020 (imposing environmental compensation of 

Rs. 18,00,000/-) was stayed which are a matter of record. 

That the contents of para 44-46 are a matter of record hence, 

need no reply from the respondent Board. 

That in reply to para 47, it is submitted that in pursuance of the 

Hon’ble High Court’s order dated 06.05.201 passed in CWP 

No. 2428/2024, the Renewal of Consent to Establish was 

granted to the unit i.e. M/s Nirvavana Woods & Hotels Pvt. 

Ltd. on 26.08.2023 (annexed at Annexure R-2/7) which was 

later withdrawn by the State Board vide communication dated 

{)5 12.2023 (Annexure R-2/8) for suppression/concealment of 

material facts on the part of unit i.e. M/s Nirvaan Woods & 

sincmHotels Pvt. Ltd i.e. respondent No. 7. 

That the contents of para-48 are a matter of record. 

| 

HPSPCB, Regional Oftice, 

*Floor, 

Phase - II, 
vesh, 

Shimla-9
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49 That the contents of para 49 relate to filing of a complaint by 

the applicant to the Municipal Corporation, Shimla which 

neither pertains to nor need reply from the State Board. 

50 That the contents of para 50 do not pertain to the State Board. 

51-52  That the contents of para 51-52 do not pertain to the State 

Board. 

53 That the contents of para 53 do not pertain to the State Board. 

54 That the contents of para 54 regarding filing of OA No. 

137/2023 filed by the applicant before the Hon’ble NGT and 

orders passed therein are a matter of record hence, need no 

reply from the State Board. 

55 (A-X) That the grounds taken by the applicant in paras 55(A-X), 

already stands controveted in view of submissions made in 

paras 2-7 supra and such submissions are reiterated. 

Prayer:- 

In view of submissions made above, it is 

humbly submitted that in the light of the facts and 

circumstances stated herein above, the instant OA may kindly 

be disposed of qua the respondent Board. Any other order 

deemed fit by this Hon’ble Tribunal may kindly be passed in 

public interest. (-\ 

LY 
Respondent No. 2 

Dated: ')/g 834 Environmental Engineer, 

Place:Shimla HPSPCB, Regional Ottice, 
1" Floor, 1im ¢ 
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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH, DELHI 

OA No. 341/2024 

IN THE MATTER OF: 

Pawan Kumar Banta 

.............. Applicant 

VERSUS 

State of Himachal Pradesh and others 

........... Respondent(s) 

AFFIDAVIT 

I, Lalit Kumar, son of late Sh. Surender 

Kumar, aged 34 years, presently, working as 

Environmental Engineer, H.P. State Pollution Control 

Board, Him Parivesh, Phase-III, BCS, New Shimla, 

Himachal Pradesh, do hereby solemnly declare and 

affirm on oath as under: - 

1. ThatIam duly authorized to file the accompanying reply 

to OA which has been drafted at my instance and under 

my instructions. 

2. That the contents of paras 1-55 (A-X) of reply are true 

aTEU and correct to the best of my knowledge, derived from 

Q official record, no part of it is false and nothing material 

has been concealed therefrom. 

O 3. I further affirm that the contents of this affidavit of mine 

A are true and correct to my knowledge and belief, no part 
1 ' Environmental Engineer, 

HPSPCB, Regional Oftice, 
I*Floor, Him Parivesh, 
Phase - I'l, New Shimla-9 
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of it is false and nothing material has been concealed 

therefrom. 

Verified at Shimla on %i ™ day of August, 2024. 
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ANNEXURE R-2/1 

Inspection Report of M/s Nirvana Woods & Hotel Pvt. Ltd. 
The inspection of unit by the name & style of M/s Nirvana Woods & Hotel Pvt. Ltd, was carried out on 17.05.2024. It was observed during the inspection that no construction 

of the unit is complete and development for flats along nallah is still under progress along with channelization of nallah. In the hotel block, there are 82 rooms, a Banquet Hall of 

herewith for reference. The unit has proposed that waste water generated will be disposed off through common STP of SJPNL. The unit has proposed an Effluent Treatment Plant for the scientific disposal of waste water generated from laundry. Solid waste will be disposed off through MC Shimla. 

It is pertinent to mention here that Consent to Establish was granted in favor of Sh. Sunil Kumar Sood (Prop.) for Homeland Exotica-Mixed Land Use Construction Project on 03.03.2017 on the basis of Environmental Clearance issued by SLEIAA vide letter F. No. HPSEIAA/2015/360-M/s Homeland Exotica-Mixed Land Use Construction Project/-10 dated 01.04.2016 and was valid up to 02.03.2018. Thereafter, the unit didn’t apply for Renewal of Consent to Establish and continued to carry out construction activities without having valid consent of the State Board. Several show cause notices were issued to the unit asking them to apply for Renewal of Consent to Establish vide HPSPCB Shimla letter no. 117-146 on 10.04.2018, letter no. 1785-86 dated 15.02.2019 and letter no. 2036-37 dated 09.10.2019. But the unit didn’t apply for Renewal of Consent to Establish. Since the unit didn’t applied for Renewal of Consent to Establish, orders for Power Disconnection were issued by State Board on 16.11.2019. 

Moreover, an Environmental Compensation amounting to Rs. 18,00,000/- only (Eighteen Lacs only) was imposed upon the unit for not complying with the directions issued by State Board as per methodology prescribed by Hon’ble National Green Tribunal in 0.A. No. 593/2017, titled “Paryavaran Suraksha Samiti & Anr. Vs. Uol & Ors. orders dated 19.02.2019. . - 

The unit approached High Court which stayed the orders of HPSPCB regarding imposition of environmental compensation upon M/s Nirwana Woods & Hotels Pvt. Ltd. The Hon'ble High Court of H.P. vide its orders dated 06.05.2021 asked HP State 
Pollution Control Board to pass appropriate orders on the application filed by M/s Nirvana 

618
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Woods & Hotels Pvt. Ltd. for renewal of Consent to Establish without insisting upon for 

submission of fresh Environmental Clearance certificate. State Board has filed an 

application (CMP No. 7537/2021 in CWP No. 2428/2020) before Hon’ble High Court for 

the modification of impugned order dated 06.05.2021, passed by Hon'ble High Court and 

same is still pending. 
’ 

In compliance to orders of hon’ble High Court of HP, RCTE was granted to the 

unit vide consent no. CTE/BOTH/RENEW/RO/2
023/9537434 dated 26.08.2023 which was 

e} 
Lalit Thakur, EE 
HPSPCB RO Shimla 

619



N
 

17 

ANNEXURE R-2/2 

H.P. State Pollution Control Board, 
e “Him Parivesh” Phase-III, 

New Shimla-171009. 

Water/Air Act(ID-26063) No. PCB (434) Sh.Sunil Kumar Sood residential & Hotel/2016 Dated: From: Member Secretary 
To The Director of Tourism, 

Department of Tourism, SDA Complex, 
Kasumpti,-171 009 

land use construction project 
00 Sq.mtrs. at Khasra No. 1363/1127/632/1, 641, = 408, 1372/426, 613,  626/1 & = 626/3, 1374/627, 1376/1 126/628,629,630,631',1 3§8/1 137/632,1369/1137/632, 642,643,644,645,646,647,648,649, 429/1, 640, 1,2,3,4,5,6,7,8,9, 321710, village Kiyari & Rirka, Tehsil & Distt. Shimla H.P. 

Sh. Sunil Kumar Sood Prop. of M/s Home Land Exotica-Mixed Land use construction Project, House No. 143, Sector-07, Panchkula, Haryana- 134109., have approached to this Board under Water Act, 1974 and Air Act, 1981 for issuing Consent to Establish in their favour construction of Homeland Exotica mixed land use construction project - (Residential and Hotel Project) with a total built up area 46,599.00 Sq.mtrs. at Khasra No. 1363/1127/632/1, 641, 408, 1372/426, 613, 626/l & 626/3, 13747627, 1376/1126/628,629,630,631,1368/1 137/632, 1369/1137/632, 642,643,644,645,646,647,648,649, 429/1, 640, 1,2,3,4,5,6,7,8,9, 321/10, at village Kiyari & Rirka, Tehsil & Distt. Shimla H.P. The State Level Environment Impact Assessment Authority H.P. has accorded the Environmental Clearance in favour of this project vide letter No. HPSEIAA/F (2015) /360-M/s Homeland Exotica mixed land use construction project/-10 dated 01- 04-2016. In view of the Environmental Engineer, HP State Pollution Control Board Shimla, Distt. Shimla H.P. vide his on line report dated 12-07-2016 has recommended the ‘case for grant of Consent to Establish. The State Board has examined the application and grants consent to establish under Water Act, 1981 and Air Act, 1981 with the following conditions: 

\}.’This Consent to Establish is subject to the compliance of proceeding of the presentation 
as qlready circulated vide Endst. No. HPSPCB (434)Sunil Kumar Sood construction 

WQect-Shimla/ 2016- 11799-11804 dated 17-09-2016. 
- @\JThis Consent to Establish is subject to the compliance of conditions of Environmental 

Clearance as incorporated by the State Level Environment Impact Assessment 
Authority H.P. vide letter No. HPSEIAA/F (2015) /360-M/s Homeland Exotica mixed 
land use construction project/-10 dated 01-04-2016. 

3. This consent to establish is valid for one year from the date of issue and shall 
K sequently be got renewed for each financial year or part thereof., 
fil/ s Consent to Establish is only for the purpose and under the provisions of the 

ater(Prevention and Control of Pollution) Act,1974 and Air(Prevention and Control 
of Pollution)Act, 1981 as the case may be, and will not construed as substitute for 
mandatory  clearances required for the project under any  other 
law/regulation/direction/order and the applicant shall obtain any such mandatory 
clearances before taking any steps to establish industry/industrial plant, operation or 
process or any treatment and disposal system or an extension or addition thereto. 

5. This consent to establish is issued for: 

(i) The domestic sewage 367 KLD shall be treated in sewage treatment plant of having 
capacity 400 KLD as proposed by the unit. The treatment shall conform to the norms 
as prescribed in Environment (Protection) Rules, 1986 as amended from time to time. 

(ii) Garbage(Municipal Solid Waste) shall be disposed off by segregation and composting 
and organic solid waste. 
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(iii)Noise/Emission from DG set conform to limits prescribed in Sr. No. 94 & 95 of 

Schedule-1 of Environment (Protection) Rules, 1986. 

(iv) The organic sludge from STP shall be used as manure in horticulture in the premises. 

(v) Noise & ambient air quality to be maintained within Ambient air Quality Standards for 

noise as specified in Schedule-1l of aforesaid Rules and Noise Pollution (Regulation 

and Control) Rules, 2000 as well as those CPCB. 

6. The proponent shall comply with the provisions of the e-waste (Management & 

Handling) Rules, 2011, as may be, applicable to it. 

7. The proponent shall comply with any other conditions laid down or directions issued by 

the Board or State Government or Ministry of Environment & Forests, Govt. of India 

or Central Pollution Control Board under the provisions of the Water (Prevention and 

Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 

1981 and/or Environment (Protection) Act, 1986 as amended from time to time, as the 

case may be. 

8. Construction waste arising due to earth work during construction shall be used for 

landscaping within the premises and no debris are allowed to be disposed out side the 

premises. 

9. The promoter shall provide adequate arrangement for fighting the accidental leakage's/ 

discharge of any air pollutant/ gas/ liquids from the vessel, mechanical equipment's etc. 

which are likely to cause environmental pollution. 

10. The promoter shall comply with any other conditions laid down or direction issued by 

the Board under the provision of the Water (Prevention and Control of Pollution) Act, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981 from time to time. 

11. Nothing in this No Objection Certificate shall be deemed to preclude the institution of 

any legal action nor relieve the applicant from any responsib ties or penalties to 

which the applicant is or may be subject under the provisions of the Water/ Air Acts. 

12. The Promoter shall grow suitable varieties of plants in the premises to maintain 

greenery. 

13. The Promoter shall construct and commission the sewage treatment plant/emission 

control  devices, simultaneously with the main project and the treated 

effluent/emissions shall conform to the standards as may be prescribed. 

14, The promoter shall construct a pucca storage tank of sufficient capacity to hold back 

the effluent in case of failure of Sewage Treatment Plant/ re-circulation system and 

also for no demand period. 

15. The promoter shall provide terminal manhole at the end of each collection system and 

a manhole upstream of final outlet(s) out of the premises of the industry for 

measurement of flow and for taking samples. 

16. All under ground water retaining structures shall be lined with an impervious layer so 

as to avoid seepage and contamination of sub soil/ water. 

17. The promoter shall not discharge any fugitive emissions/ odour. 

18. The promoter shall obtain consent to operate from this Board and install anti- pollution 

devices for prevention control and abatement of Water/ Air Pollution before using the 

for residential and Hotel purpose. 

19. The promoter shall make provisions for rain harvesting from the rooftops and built up 

areas before operation. . 

20. The promoter shall provide the acoustic enclosure over the DG set as per norms. 

21. That the compliance to the norms for emissions/effluent and noise as prescribed of 

Environment Protection Act, 1986 as amended from time to time. 

22. This consent to establish is subject to the ratification by the State Board. 

23. The State Board reserves the right to revoke/review and alter the conditions of consent 

to establish as the case may be. 

24. The promoter shall ensure that all the muck to be generated from the construction 

activities shall be used within the premises. 

25. The promoter shall provide the sewage treatment plant for domestic sewage and also 

make provision for implementation of Solid Waste Management Rules, 2016.
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26. The promoter shall explore the possibility of connecting the sewer line with Municipal [ L Corporation/IPH sewerage deptt. 
( . 27. The promoter shall provide dual plumbing system for recycling of entire sewage after’ ——— - treatment in the STP for flushing of toilets. 

28. The promoter shall make, .provision  for the implementation of construction and P demolition Water Management Rules, 2006. 
29. The promoter shall submit Environment Management Plan consisting of all mitigation measures for each component of the environment, during construction operation and 

the entire life cycle to minimize adverse environmental | impacts resulting from 
actions of the project. 

30. The promoter shall increase the tree plantation along the periphery of the project and green belt inside the premises of the project. 
- The promoter shall incorporate best storm water management plan in order to avoid flooding of the area during monsoon. 

32. The promoter shall make adequate provision for the transport infrastructure and traffic 
management at entry and exit to the project. 

- Unit shall provide the SBR technology in the sewage treatment plant. 

w 
w ) 

Yours faithfully, 

/ 
(Dr. Sanjay Sood, IFS) 

Member Secretary, 
HP State Pollution Control Board 

Telephone No. 0177- 2673766 

Endst. No. PCB (434) Sh.Sunil Kumar Sood residential & Hotel/2016 2.27 N ’5‘/ Date 3.7 7 
Copy forwarded to the foilowing for information and necessary action: R 1. The/Director, Town & Country Planning Department, SDA Complex Kasumpti, Shimla | Gt 2.565nil Kumar Sood Prop. of M/s Home land Exotica-mixed land use construction Project, 

ouse No. 143, Sector-07, Panchkula, Haryana- 134109, 
- The. Env. Engineer, HP PCB, Shimla Distt. Shimla H.P. w.r.t. his on line report. 

4. District Tourism Development Officer, Shimla Distt. Shimla H.P. 
5. Case file. 
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ANNEXURE R-2/3 

State Level Environment Impact Assegsmgnt/A/uthbl'i( 
Himachal Pradesh 

Ministry of Environment, Forest & Climate Change, Government of India, 

. at Department of Environment Science & Technology, 
R Paryavaran Bhawan, Near US Club, Shimla-1 

Ph: 0177-2656559, 2659608 Fax: 2659609 

F. No. HPSEIAA/2015/360- M/s Homeland Exotica-mixed land use construction project Dtd: 

To 
\/Sh, Sunil Kumar Sood, 

M/s Homeland Exotica-mixed land use construction project, 

143, Sector-7, Panchkula, Haryana-134109. 
Phone No. 092165-76999, email: ca_sunilsood@yahoo.co.in. 

Subject: Project proposal for Homeland Exotica-mixed land use construction project by Sh. 

Sunil Kumar Sood M/s Homeland ‘Exotica-mixed land use comstruction project — 

Environmental Clearance-reg. 
Sir, X 

This has a reference to your application dated 21/4/2015 seeking: prior environmental 
clearance for the above project under Environment Impact Assessment Notification, 2006. The proposal has 

been appraised as per prescribed procedure in the light of provisions under the Environment Impact 
Assessment Notification, dated 14® September 2006 on the basis of documents viz; Form-I, Pre-feasibility 

Report, EIA/EMP etc. by the State Expert Appraisal Committee constituted by the competent authority in 
its 41 Meeting held on Sept. 9-11, 2015. The said project involves following salient featufes: 

a. Project type : Homeland Exotica-mixed land use construction project (Residential & 
: Hotel Project). 

B b. Project Location : Khasra number 1363/1127/632/1, 641,408,1372/426,613,626/1 & 626/3, 

¢ 1374/627, 1376/1126/628, 629, 630, 631, 1368/1137/632, 1369/1137/632, 
. 642, 643, 644, 645, 646,647,648, 649, 429/1, 640, 1,2,3,4,5,6,7,8,9,321/10 

at Village-Kiyari & Rirka, Tehsil & District-Shimla, H.P. 

c. Project Capacity 1 46,599.00 sq. mtrs. . 
d. Cost of Project 99 Crores. 
e. Water requirement : 367KLD. 
f. Energy requirement : 3127KW. 
g Green cover : Plantation of 458 new trees of different species in project area. 
h. EMP costs : For construction Phase: . 

Rs. 6.00 lakhs, Recurring cost. 2.80 lakhs 
For operation Phase: 

Capital cost: Rs. 122 lakhs, Recurring cost. Rs.10.0 
i. Institutional : 'The following will be responsible for maintenance of APCDs and Solid 

Mechanisms for Env. ‘Waste Management sites: 
Protection 1) Construction phase: Developer/ Project Proponent. 

ii) Operational Phase: Developer/ Project Proponent. 

The SEIAA examined the proposal in its 24" Mecting held on 27% February, 2016 and considered the 
. recommendations made by SEAC in its 41" Meeting held on Sept. 9-11, 2015. After considering the 

recommendations of the State Level Expert Appraisal Committee, the State level Environmental Impact 
Assessment Authority accords Environmenta! Clearance to the project as per provisions of -the EIA 
Notification No. S.0. 1533 dated 14" September, 2006 of Ministry of Environment & Forests, Gol subject 
10 strict compliance of terms and conditions as mentioned below. The Authority reserves the right to revise, 
revoke or impose additional condition at any stage. 

Part-A- Specific Conditions: 

I- Construction Phase: 
1. "Consent'to Establish” shall be obtained from H.P. State Pollution Control Board under Water 

(Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of Pollution) Act 1981 
- B M/s Homeland Exotica-mixed land use construction project 1/5 
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o - 

a copy of same shall be submitte
d to State Envir

onment Impact Assessm
ent Alhor 

e 

2. Provisions shall be made for the housing Of {adour within the site with all necessary infrastructure aX
, 

facilities such as fuel for cookings ‘mobile toilets, ‘mobile STP, safe drinking water, medical health care, 

creche etc. The ‘housing may be “n the form of temporary structures to be removed after the completion - 

of the project- 

. 

3. All required sani
tary and hygienic measure

s should be taken pafore, during and after the completion of 

project. 

4. A First Aid Room will be provided in the project both during construction 
and operation phase of the 

project. 

5. Adequate drinking water, fuel and sanitary facilities should be provided for construction workers at the 

site. Provisions should be made for mobile toilets. 

6. The safe disposal of waste water and solid wastes generated during the construction phase should be 

ensured. 

7. All the top soil - excavated during construction activities - should be stored for use in 

horticulture/landscape 
development within the project site. 

. Disposal of muck including excavated material during construction phase should not create any adverse 

safety and health aspects of public, only in approved sites with the approval ‘of competent authority: 

9. Soil and ground water samples shall be got tested from authorized agency 10 ascertain that there is n0 

{hreat to ground water quality by Teaching of heavy ‘metals and other toxic contaminant
s. 

10. Any hazardous waste generated during construction phase 
should be disposed off as per applicable rules 

and norms with necessary approvals of the competent authority. Diesel generator sets during 

construction phase should have acoustic enclosures and should conform to Environfent (Pro
tection) 

Act, 1986 and Rules framed there under for air and noise emission standards. Low sulphur diesel type 

11. The diesel required for operating DG sets shall be stored in under tanks and if required, clearance from 

12. Vehicles/ equipmen
t deployed during construction phase should be in good condition and should: 

conform to applicable air and noise emission standards, should have vehicle poltution check certificate 

and should be operated only during non-peaking 
hours. 

13. Ambient noise levels should conform to residential standards both during day and night, Only limited 

necessary constructi
on should be done during night time. Fortnightly ‘monitoring of ambient air quality 

Necessary arrangement shall be made for the drainage of surrounding area. 

15. Water demand t_'luring construction should be reduced by use of pre-mixed concrete, curing agents and 

operation ?f the. pro_.iec'. Opaque wall should meet perspective req
uircment as 

17. Conservation Building Code which is proposed to e mandatory for all air conditioned spaces while it is 

operational for non-air conditioned spaces by use of appropriate thermal 
insulation material to fulfill 

requirement. 

18. Regular §uper‘vision of the above and other measures for monitoring should be in place all though the 

construction phase, SO as to avoid disturbance to the surroundings. 

19, The proponent shall be liable for action under the Environment (Prot
ection) Act, 1986 for the violation 

of any.provision of the said Act. 

- Operational Phase: 

1. The installation of the Efftuent Treatment Plant/Sewage Treatment Plant (STP) should be certified by 

an independent cxpert and a report in this regard should be ‘submitted to the Member Secretary 

HPSEIAA at Director, Department 0! Environment, Science & Technology before the proj 

commissioned for operation. Treated effluent emanating from STP shall be recycled/ reused to the 

maximum extent possible. Treatment of 100% grey water by decentralized 

M/s Homeland Exotica-mixed land use construction project 2/5
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Discharge of unused treated effluent shall conform to the norms and standaM. Necessary 
measures should be made to mitigate the odour problem from STP. 
The solid waste generated should be properly collected and segregated. Wet garbage should be 
composted and dry/inert solid waste should be disposed of to the approved sites for land filing after 
recovering recyclable materials. 

3. Diesel power generating sets proposed as source of backup power for elevators and common area 
illumination during operation phase should be enclosed type and conform to rules made under the 
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height 

needed for the combined capacity of all proposed DG sets. The proponent shall be required to use low 

sulphur diesel. The location of the DG sets may be decided in consultation with the competent 

authority. 
4, Noise pollution should be controlled to ensure that it does not exceed the prescribed standards. During 

night time the noise_ levels measured at the boundary of the building shall be restricted to the 
permissible levels to comply with the prevalent regulations. 

5. The green belt of the adequate width and density preferably with local species along the periphery of 

. the plot shall be raised so as to provide protection against particulates and noise. 

6. Weep holes in the compound walls shall be provided to ensure natural drainage of rain water in the 

catchment area during the monsoon periods. . 

7. Rain water harvesting for roof run-off and surface run-off, as per plan submitted should be 

implemented. Before recharging the surface run off, pre treatment must be done to remove suspended 

matter, oil and grease. 

8. The bore well for rainwater recharging should be kept at least 5 mirs. above the highest ground water 

table. 
9. The ground water level and its quality should be monitored regularly in consultafion with Central 

Ground Water Authority. 
10. Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must 

be avoided. Parking should be fully internalized as per norms prescribed by the Competent Authority 

and no public space should be used for this purpose. 

11. Energy conservation measures like installation of CFLs for the lighting the surrounding areas/outside 

areas the building should be integral part of the project design and should be in place before project 

commissioning, Used CFLs/ TFLs should be properly collected and disposed off/ sent for recycling as 

per the prevailing guidelines/ rules of the regulatory ‘authority to avoid mercury contamination. Use of 

solar panels may be done to the possible extent. 

12.- Adequate steps should be taken to prevent odour problem from solid waste processing site and STP. 

13. Sprinkling of water etc. be used for air pollution control during construction phase so as to avoid 

di : to the surroundings. 

Part-B- General Conditions: 

1. The environmental safe guards contained/given in the proposal for management of environmental 

pollution should be implemented in letter and spirit. 

2. Six monthly environment monitoring reports shall be submitted to the State Environment Impact 

Assessment Authority and Ministry of Environment & Forests Regional Office at Dehradun. 

3. Officials from the State Environment Impact Assessment Authority, Regional Office of MoEF, 

Dehradun and Department of Environment, Science & Technology GoHP who would be monitoring the 

implementation of environmental safeguards shall be given full cooperation, facilities and documents/ 

data by the project proponents during their inspection. 

4. Tn the case of any change (s) in the scope of the project, the project would require a fresh appraisal by 

this Authority. K 
5. The SEIAA reserves the right to add additional safeguard measures subsequently, if found necessary, 

and to take action including revoking of the environment clearance under the provisions of the 

Environment (Protection) Act, 1986, to ensure effective implementation of the suggested safe guards 

and measures in a time bound and satisfactory manner. 
6. All other statutory clearances shall be obtained, as applicable by the project proponents. 

7. These stipulations would be enforced among. others under the provisions of Water (Prevention and 

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1931, the 

Environment (Protection) Act, 1986, the Public Liability- (Insurance) Act, 1991 and Environment 

Impact Assessment Notification, 2006. 

M’s Homeland Exotica-mixed land use construction project 3/! 

625



16. 

17. 

23 

Environmental Clearance is subject to final order of the Hon'ble Supreme Court M:;/ e matter,of o 

Goa Foundation Vs. Union of India in Writ Petition (Civit) No. 460 of 2004 as may be applicabTe\ W0 

this project. 

- 

Any appesl against this environmental clearance shall lie with the National Environment Appellate = 

Authority, if preferred, within a period of 30 days as prescribed under Section 11 of the National 

Environment Appellate Act, 1997 

. < 

The project Proponent shall submit the Water balance sheet, Carbon balance sheet and Energy balance 

sheet to the authority from time to time. 

The air pollution control devices /STP shall be installed with interlocking with the main electric supply 

to the unit having independent energy meter respectively. 

The Project Proponents shall submit returns/ details of recyclable wastes, and other solid wastes which 

shall be generated from the process to the Authority regularly. 

The HP SPCB shall conduct regular monitoring of emissions and treated air, water quality of the 

ject. 

. 

p{hoi Proponent shall undertake instatlation and commissioning of the requisite pollution control devices 

concurrent with the construction of proposed project and shall submit progress report to the Authority. 

The-costs of EMP shall be as per the proposal under construction phase (Capital cost: Rs. 6.00 lakhs, 

The Project Proponents shall provide the appropriate mechanism for the collection, segregation, 

treatment and disposal of municipal solid waste. The waste will be collected at a specific dumping site 

inside of the project premises through local occupants and safai karamcharies as proposed. . 

The Project Proponents shall install Sewage Treatment Plant (STP) of 400 KLD with SBR Technology™ 

for treatment of sewage. 

: 

. The Project Proponent shall collect the rain water by constructing Rain Water Harvesting pits 

measuring 6M X 4M X 5M as proposed and the total capacity of four RWH (Rain Water. Harvesting) 

shall be 480 m”. The stored rain water shall be utilized regularly for non-drinking usages including 

firefighting, landscaping, water fall apart from domestic use as proposed. 

. The Project. Proponent shall conserve energy through use of Solar light in garden area, open parking 

area and solar water heater for hot water. The:total 13.83 lacs units/annum energy should be saved. 

. The project proponent shall maintain the existing road for about 500-1000 mirs. outside the project area 

for about five years post commissioning of the project and shall construct rain shelter on that road under 

proposed CSR activity with budgetary allocations. 

. All the hazardous wastes shall be managed as per the Manufacture, Storage and TImport of Hazardous 

Chemical Rules, 1989, as amended to date for Isolated Storage and Hazardous Waste (Management, 

Hanf!ling and Trans Boundary Movement) Rules, 2008 as amended from time to time under 

Environment (Protection) Act, 1986 and authorization from prescribed authority under the Rules shall 

e obtained. 

. Onsite and offsite Emergency Plans shall be prepared for storage & handling of chemicals by the 

proponent under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989, as amended 

to date, if any. 

 All non-hazardous wastes of domestic originated from the hostels, residential arcas, offices etc. shall be 

strictly managed as per the provisions of Municipal Solid Wastes (Mana; ement and Handling) Rul 

2000 as amended from time to time, if any. 
€ ©) Rules 

The unit shail undertake Public liability insurance and shall identify accidents due to fire/ spillage and 

heslth care, fire & explosion safety and shall have proper onsite and offsite emergency plans in place. 

The hbofims»sha}l be provided with gumboots, aprons, gloves, hamlets etc. desired health safety 

equipments for their safety during the operational stage of the project. 

MJs Homeland Exotica-mixed land use construction project 4/5
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- 18. The total power demand for the project shall be 3127 Kw (2061 KW for residen!WKW for 
Hotel) as proposed. . 

. 

Yours sincerely, 

Member 41'«"1 el State Level Environment Impact Assessment Authority 
. Himachal Pradesh 

Endst. No. As Above, {0 Dated: /U —2016. Copy to following for 
1. 

2. 

N
a
w
 

8. 

necessary action: 
The Secretary (Environment), Ministry of Environment, Forests & Climate Change, Indira 
Paryavaran Bhawan, Jor Bagh Road, New Delhi - | 10003 The Chairman, Céntral Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex, East Arjun Nagar, New Delhi-110032, 
The Chairman, Himachal Pradesh State Pollution Contro] Board, Shimla-171009. The Director (Environment, Science & Technology) to the GoHP, Shimla-171001 

7 
W Road, New Delhi - 110003 

ecord File, 

e B State Level Environment Impact Assessment Authority O Himachal Pradesh 

M/s Homeland Exotica-mixed land use construction project 5/5 
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ANNEXURE R-2/4 (Colly) 
’ 

L EflASErill ansumm 17100 ol 5 Phohe No.- 0177 i /ROS/ bllVIiscNotvice‘/,ZOl&:’h ~ye ; 72673274 

s ,i:'e'.riisg Atached, 

& 'Envuonmemal Bnginee: 
te Pollutias Contrat Board 

egional Office, Shimlz 

Sr. Environmenial Engmec 
: sm Pollition Control Boar 
L Regional Office, Shim| 

oy
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- H.P;STATE POLLUTION CONTROLBOA ; POLLUTION SLEOARD, 
 REGIONAL OFFICE, "HIM PARIVESIF, 

L PHA::-mszws’mMLA-1710,(19 
5 el one No, - 0177:2673274 - 

m?ca-msm;ss;m“mmrstmd 12019 | g gy aked vel>he 
= ‘ / S i LS 1> 

[ M/s Nirvana Woods & Hotels Pet Ltd, ‘ 

Village Kiyeri & Rirka, : 

e Tehsil & District Shinia, HP. 

Subject:: . Show Cause Nouce: \nderWater (Prevention g Control OfPO““fi"“Q 0t 1974 

: ! &A&r&\’revefitian:&tqntml‘ofPo\lufienAct.lWfl. 
ot 

3 o Whereas nspection: conducted by the wndersigned.on dated 14022018 and 

found ‘that non:corpliance from 2017-18; 2018:49. Wherea Conserit to, Bstablishwas. 

“issued vide letter No: PCB (43%{»}/5&:'511!1]] Kiitar
 Sood: residential &flor

el/zo1s-zz1s&-s_4 

© dated 03.03.2017 which ws galidupte 02:03.2018: Thergafter you ‘hav
e ot appiied for upr, 

tosdatediconsent of the Staté rd;w[tich‘i's' gross vio
lation of Water (Prevention & C‘anmi 

974 & Air 
W 

1t & Control of Pollution: het, 1
97410 fhis conitext;. - 

cis i¢ already issued. vide’ this office leter No: 

dated 10:04.02018. 

: Whereas: as: PEY this affice - Jetter No. _HPSP(IB»ROS/M/s 
Sunil: Kumar 

$o0d/2018-1390 dated: 16102018
 you hiave also ot submitted the revised Environmental 

) tich 'was—-pl:wiuusly it the name of-M/s ‘Homeéland 
Exotica-mixed 1and use: 

. Whereas the facts s ited above tantamount t0 thig: violation of the provisiols. 

contained i the above quoted 
Jaws ‘and Hable-for-actio

nt nder Section 41,43 & pof the' & 

Water: {Prevention
 & Control of Pollution) Act 1974 and 37,38, 39, of Alr (Prevention & . 

Control: of Pollution] ‘Act, 1981 attracting fine(s) upto . Rupees Ten "Thousand amd:”: 

jiprfisbumefitupto.
;ix,xéats.' 

A 
. T 

i 

; Whteas i addition to-aboves unit would 4lso: be liable to Tegy 

under section 33:A of Water (Prevention & Controt-of Pollution) Act, 1974 And 31 

Prevention & Contr ‘of Polluition] Act, 1981 which provides () the closure, prohibitiorior 

reégulation ofany dusfry, operation oF progess; or (b) the toppage or regulation of supply 

of electricity, water or auy»-mharsem
:e, 

: ) 

. Please nioté thatin theevent 
of failure to comply with ‘abovévai\;acfigfis, ‘penal: 

and legal -actions ssated above shall be initiated ‘against you. Tor the ‘aboye ‘mientioned 

- ofations andnon-complianice atyour gk andgostwithoutissuing fupther Notice. 

o el Erjestiumar 
£ 5o Envirpnm,enml Enginieer, 

* {PSPCB; RO. Shimla. ", 

. Copy 16 
S 

& the ‘Member Secratary, HLP: Siate ballation Control Board, Pbfse-Lll, Hir 

parivesh, New Shimla; 171009 forinformation please. B ton 
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e - - Reminder/Urgent H‘P«STATEPOLLUTIONCON]‘ROLBOARD gy Regional Office; Him Parivesh, Phase-111, 
] e New Shimla, 171009, HLp, - ;\ No. PCBROS/MJs Nirvana Woods (Earlier M/s Sunil Koo So0d)/20}9 - Dated: ' - o7 q.fe I Ms Nirvana Woods & Hotels pyi: Ltd,, Village Kiyari & Rirka, 

Tehsil & District Shimla, H.P. 

Sub:- Notice under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Controlof Pollution) Act, 1981, : 

which is “gross ‘violation of the “corisent conditions earlier issued and Adr (Pxevemion & Control of Pollutiony Act, 1981 and Water Act, 1974, 

Water (Prevention & Control of Pollution) Act, 1974 sind 37, 38, 39 of Air (Prevention & Control - of Pollution) Act, 1981 vattracting *fine(s) ‘upto Rupees - Ten- Thousand and imprisonment up. to six years. 

Whereas in addition to- above, unit would also be Tiable to- regulatory action under séction 33-A of ‘Water (Prevention & Control of Pollutiony Act, 1 974 and: 31-A Air (Prevention & Control of Pollution) Act, 1981 which provides (a) the closure, prohibition or regulation of any industry, operation or process; or (b) the stoppage or tegulation of supply of. electricity, water or any other service, : 

; ‘However before proceeding further, you are hereby- given an opportunity to apply  for .up-to-date consent of the State Board through ~ our web portal i, www.hpoemms.nic.in and also-submit the revised Environmental Clearance. 
: Please note that in‘the event of failure to comply with above directions, penal and- legal; actions stated ‘above shall be initiated against you' for the above mentioned 

violations and non—compliance at-your risk'and cost. - 

: 
Asstt. Envkifi%sngincen 

- , Sl ?’LL H.P.§BCB.R.G. Shiple - Copy tos : 

: L CaseFile 

Asstt. Enviro%érmmer, 
H. P.SPCB, R.O; Shimla 
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OFFICE ORpER 
’ 

for directiong under the Provision of the 33-A of the Water Act, 1974/Section 

1981. 

i i Whereas‘ show cause notice were jssyeq vide RO office letter No.1785.86 dated 1522019 and 

2036-37 dated 9, 10.2019 for necessary compliance but po compliance report recejved til date. 
In consideration of the facts stateq above H.P. Sate Pollution Conroj Board in exercise of power 

conferred under section 33-A of Water (Prevention & Contro} of Pollution) Act, 1974-and Section pafiicul’zirrare, hereby directed to disconnect the power supply to the unit M/s, Nirvana Woods & 

Hotels Pvt. Ltg, Vitlage Kiyari & Rirka, Tehsil & Distt. Shimla, Hp forthwith, + Direction is ajso issued M/s, Nirvana Woods & Hotels Py, 44, Village Kiyari & Rirka, Tehsi] & 

Distt. Shimla, HP, not to yse DG set. 

Non-compliance of these directions shall constitute 5 cognizable offence for days for following 

action:- . 

tion and Contro] of Pollution ) Act, 198]. Strict compliance from ajj concerned s 

solicited 10 avoid legal liability on their part, 

’ 

(Aditya Neg] 1AS) 
Member ecretary H.P.State Pollution Contro] Board 

No. PCB/246/Suni| Kumar Sood Construction Project(Nirvana Woods)/2019- Dated;; Yo IQJ 

Copy forwarded to the following for information anq immediate necessary action: 
e 

I The Chairman, 1., Sat Eleatricity Board, Vidyy Bhawan, Shimla, /e-/)~( 7 

2. The Executive Engineer, Electrical Division, HPSEB, Electrical Div. No.1, Kasumpti 

himla, Distt. Shimla, HPp, 7 The Assistant Environmental Engineer, HPSPCB, Shimia to give compliance report 

-~ immediately . 4. M/s. Nirvana Woods & Hotels Pvt. Ltd. Village Kiyari & Rirka, Tehsil & Distt. Shimla, 

HP. 

. 

5. Cuse file 

(Aditya 1, IAS) 
Member Secre; H.P.State Pollution Confl'gl Board

631



29 

3 = 

“fl% ANNEXURE R-2/6 
5 

CWP No. 2428 of 2020 
N 06.05.2021 Present:  Mr. B.C. Negi, Sr. Advocate with Mr. Supe’gt"(}o;el, O Advocate for the petitioner/applicant. ’< 

Mr. Maan Singh, Advocate for fl]fi}}fi%@ 9 

- \\ 
(Through Video Conferenée 7z 

CMP No. 3608 of 2021/ N 
N 

By way of this i}}(’)&afim, the applicant/petitioner 

has prayed for restorati n%l\e\cn-‘icity and water connections, 

which have been dissonnected by the authorities concerned, in 
N\ 

tions passed by Himachal Pradesh State ~ 
Pollution\’Qont;n/ Board. The writ petition has been filed by the / 
pe@thge/r inter alia praying for quashing of Annexure P-14, vide 

xv\\@ notice of demand, the applicam/petitioner—Company has 

1 directed by the respondent-Board to pay environmental 

//\ { 

ST - NS \/ compensation to the tune of ¥18.00 Lac, which stands imposed 
AN 

v upon it by the respondent-Board. The operation of Annexure P- 

14, i.e. communication dated 27.06.2020, has been stayed by 

Hon’ble Division Bench of this Court vide order dated 17" July, 

2020. 

2. Mr. B.C. Negi, learned Senior Counsel appearing for 

the applicant/petitioner-Company submits that even after the stay 

of impugned demand notice dated 27.06.2020, the electricity and 

water connections of the petitioner-Company have not been 

restored. He further submits that the impugned notice of demand 

#i Downloaded-on - 19/07/2024 10:39:42 :::CIS
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dated 27.06.2020, was otherwise passed by the respondent- 

Board, in terms of an order passed by learned Natinmil/(}téen 

Tribunal dated 12.05.2020, in O.A. No. 55 of 202\t the baac of 

the applicant/petitioner. He states that subshq\:;d\me main 

application as well as LAs. filed in O.A, ‘No. 55 B}ZOZO stood 

”bfi\n}}' vide order dated 
disposed of by the National Greem 

07.10.2020 by directing the a% ‘Qnes T nuoned in para-7 of the 

N\ 
order to finalize the pendmgp\“o\ceedmgs within three months and 

with liberty to the a' 

o 

decision’ whmh may ber 

,efl/party to take remedies against the 

passed in the pending proceedings which 

have yeLnQ 9e-n fmahzed by the authorities. Accordingly, Mr 

Negx\h\as argued that as there was a valid consent to establish 

y ,1&@}} Stood issued in favour of the project concerned and as 

\ . . : : 
e;e was also an environmental clearance certificate issued in 

\favvour of the project, the disconnection of electricity and water 

by the respondent-Board, is arbitrary and not sustainable in law. 

He thus prays that it will be in the interest of justice in case 

during the pendency of the main petition, the electricity and 

water connections of the petitioner-Company are restored to the 

extent that it may continue to carry out its construction activity in 

consonance with the permissions so granted by the competent 

authority. 

3. Opposing the application, learned Counsel for the 

respondent-Board has drawn the attention of this Court to the 

2 Downloaded on - 19/07/2024 10:39:42  ::: :CIS
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reply filed to the application and annexures appended therewith. 

He has submitted that vide office order dated 16.1120@?,')-1}4 O 

State Electricity Board was directed to disconpect the power 
) < supply to the petitioner-Unit as the petitione; %{ed to 

submit compliance report in terms of show Cause notice issued on 

\‘azla n the attention of 
KN 'y 
Ny the Court to office order da%d{S.OSTZOZO and submitted that 

AN 
water and electricity c nfi;é\@n{f)f the petitioner-Unit were 

rightly disconnecg ) 

N . 
operate as well as environment clearance qua 

s\\the»petiticner-COmpany had failed to 
. { 

submit consent ty R 

the project proj; ¢ 

4./ Q\/ In rebuttal, learned Senior Counsel appearing for the 

iak@nt/pefifioner has drawn the attention of the Court to 

kxure P-3 (colly.) appended with the writ petition and by 

\\ AN relying upon proceedings of 24" meeting of State Level . 

\> Environment Impact Assessment Authority, dated 02.03.2016, in 

general and Clause 5.12 of the same in particular, he has 

submitted that in the said meeting, environmental clearance was 

issued in favour of the “Unit”. He has also drawn the attention of 

the Court to Annexure P-10 appended with the petition which is 

consent to establish given in favour of the Project by the 

respondent-Board, which subsequently stood acquired by the 

petitioner-Company by way of transfer dated 03.03.2017. 

Learned Senior Counsel has stated that after the expiry of the 

i Downloaded on - 19/07/2024 10:39:42 :::CIS 
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period of consent to establish, renewal thereof has already been 

applied to respondent-Board, as is evident from page lffg/éf the O 

paper book (Annexure P-13), and as the envu'onn\ lear}mce 

already exists in favour of the project in 1s§q}\ the of the 

7 N 

respondent-Board of calling upon the>pennone\>€ompany to 

n;t}ustainable in law. 

S. I have heard lear%%ounsé[ for the parties and also 

submit a fresh environmental clearane/e is 

gone through the pleadmés th application as well as the 

v rh as also annexures appended with documents appende: 

clearance certificate. 

7. During the course of arguments, learned Counsel for 

the respondent-Board was put a query by the Court that why the 

application submitted by the applicant/petitioner-Company for 

renewal of consent was not being processed by the Board. 

Learned Counsel for the respondent-Board, on instructions, 

informed the Court that the application for renewal of consent 

was not being processed as environmental clearance in favour of 

the petitioner-Unit was still awaited. On another pointed query to 

learned Counsel for respondent-Board as to under which 

i Downloaded on - 19/07/2024 10:39:42 :::CIS
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particular statutory provision of any of the pollution laws, there 

Was a necessity to obtain a fresh environmental cleara—x{gé})fibn 4 

transfer of a Project  and under which ovmon the 

environmental clearance already granted N petent 

authority to Unit is not valid post its transf learn Counsel for 
> 

the respondent-Board submitted thaft txon laws do not 

envtsage any such provision, z \ 

y 
8. In this backg% in“the considered view of this 

Court, the discor on\q Nelectricity and water supply on the 

direction pf‘ghe i‘ S gn/dent Board by the authorities concerned i is 

not sustaxhabl; in the eyes of law. Respondent-Board is a 

statl Qy Board and it can exercise only such powers, which are 

\x\x@ed for in the laws, implementation of which is the duty of 

r spondent-Board. It canmot call upon a party to perform such 

acts which are not envisaged in any of the pollution laws. The 

Court repeats and reiterates that no statutory provision was 

brought in the notice of the Court by the respondent-Board to the 

effect that after transfer of a Unit in favour of another party, post 

transfer a fresh environmental clearance certificate was required 

for the Unit, which was put to transfer. 

9. Accordingly, this application is allowed and it is 

directed that water and electricity connections of the petitioner- 

Company be restored for the purpose of establishment of the 

Unit. Respondent-Board shall also Ppass appropriate orders on the 

i Downloaded on - 18/07/2024 10:39:42 =CIs
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application filed by the petitioner-Unit for renewal of consent 

> 

without insisting upon for submission of fresh envwovzmemal e 

clearance certificate. Needful shall be done wlteroh of 

four weeks from today. It is clarified that c&ét\tfi@{l activity 

being carried out by the appllcam/petmol;ef shall be-done strictly 

as per approvals so granted in ity 
5\ . / ; 

authority. This order is sublecQo fmafl decmon of the writ 

y the competent 

petition and it will not conQQ\{mnfiy equity upon the petitioner 

nor the petitioner sha{kclaus»equlty of any nature on the basis of 

(Ajay Mohan Goel) 

Judge 

i1 Downloaded on - 19/07/2024 10:39:42 :::CIS
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ANNEXURE R-2/7 

H.P.STATE POLLUTION CONTROL BOARD . 
o~ HIM PARIVESH, PHASE-III, NEW SHIMLA-171009- . 

HPSPCB No': 246/434 Date: 26/08/2023 - 

Industry Registration D: 26063 Applicatlon No.: 9537434 

o G iR L 

To, : e N - 
‘Nirvana Woods And Hotels Pvt Ltd 
Village Kyari & Rirka, Tutikandi Shimla-171004 
Shimla : . 
Shimla 8 - 

: ) 170004 ol . 
5 Subject: . Renewal of 'Consent to Establish' u/s 25/26 of Water' (Preventioii & Control of Pollution) Act, 1974-and 
& u/s 21 of Air (Prevention & Control of Pollution) Act, 1981. 

With reference to your application for obtaining Renewal of 'Consent to Establish’ u/s 25/26 of Water 
(Prevention & Control of Pollution) Act, 1974 and w/s 21 of Air (Prevention & Control of Pollution) Act, 1981, 
you are hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mentioned in 
this Consent letter. | . . 

i 1.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. CTE/BOTH/RENEW/R0/2023/9537434 

Date of issue : 01/04/2017 

Date of expiry : 31/03/2024 
Certiffeate Type : RENEW 

Previous CTE/CTOQ No. & Validity : 

2. Particulars of the Industry 

Mame & Designation of the Applicant Pankaj Gupta, (Director) 

.| Address of Industrial premises Nirvana Woods And Hotels Pyt Ltd. 
Village Kyari & Rirka, Tutikandi Shimla- 
171004, 
Shimla,Shimla-171004 

Capital Investment of the Industry 9900.0 lakhs 

Category of Industry Red. 

Type of Industry ’ 1063-Building and construction project 
more than 20,000 sq.m built up area and 
having waste water generation 100 KLD 
and above 

Scale of the Industry Large 

Otfice District Shimla 

Capacity 

Products (Name with quantity per day) 

“This is computer generated documment from HPOCMMS” 
et . - Toverify this document please scan the QR Code. 

Page 10f 8
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Name of Unit Quantity Intermediate Principal U ) 

Products - 
Product 

3BHK Number/Year | 112, —_— Residential 

‘ Purpose 

2 BHK Number/Year 100 - Residential 

. Purpose 

EWS/LIG Number/Year 27 - Residential 
Purpose 

Villas Number/Year | 64~ - Residential/Touri 
sm Purpose 

Hotel Number/Year 81 Including .| Tourism Purpose 

Restaurant, 
Gym, SPA, 
Coffiee Shop, 
Banquet , B 

. L N . *| Conference Hall 

Details of the Effluent Treatment Plant. 

TTy pe of Effluent Capacity Quantity 

STP 100 KLD 1 KLD 

| ETP 20 KLD 1KLD . 

Wodeé of Disposal 

. ’;escription Quantity(in KLD) Method of Treatment | Method of Disposal 

Industrial Process 16 ETP . STP 3 

Domestic 100 Sewer line having Other 

terminal treatment 
facility 

Domestic 81 STP lrrigatinn/Gardening 

Quantity of fuel required (in TPD) ‘and capacity of boilers/ Furnace/Thermo heater etc. 

Type No.of - Capacity Type of Type of Fuel - | Fuel . 

Boiler/'Heater Boiler/'Heater consumption 

[Evaporator/I s/Evaporators rate in 

ncinerator/D Mncinerator/D MT/hour or 

G Set/Other GSets/Others KL/hour or 

X : M3 /hour 

DG Sets” 1 500 KVA Silent equiped | Diesel 17 
. . with acoustic 

encloure & 
Exhaust 
muffler. 

Oihérs Electric Heat | 100 KW each’ | Electricity Electricity - 

Pump (2 no.) . 

Type of Air Pollution Control Devices installed 

E'Zs'c_omlpuzvr Gorioratod document rom HPOCMMS" 
this document please scan the QR Gode. To verify 

Page 2 

639



f 

.37 

Equipment Type Equipment Name Date/proposed Efficiency(%redu Final . | date.of ction) concentration of installation 
pollution being L 
emitted DG sets DG Sets Sun Jan 05 99 Exhaust Gases 00:01:00 IST L 200 

LEndst. No.: 

\ 
Copy To:- 

‘Approved By 
Chairman (H. P. State Pollution Control Board) 

The Regional Office, HPSPCB, Shimla for information and to ensure the operation of the unit as pér consent and with adequate PCDs. 

i 

[iEs 

& 

ANIL S 
/ Qalt: 

JOSH! Bz 

Anil Joshi, IFS 
Member Secretal 
For & o3 behalf of (H. P. State Pollution Conirol Board) 

iment please scan the QR Code. 

L Thisis uter generated ¢ document from HPOCMMS” . To Verty ihs o : 
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b) 

38 

TERMS AND CONDITIONS 
: 

SPECIFIC CONDITIONS R 

This Consent to Establish is only for the purpose and-under the provision of Water Act, 1974 

and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory 

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action 

nor relieve the applicant from any responsibilities, liabilities or penalties to. which the 

applicant is or may be subjected to under this or any other Act. 

The unit shall apply for further extension in the validity of the Consent to Establish, at least 

two months before the expiry of this ‘Consent to Establish’, if applicable. 

or 
The unit shall obtain prior Consent to Operate from the State Board, before starting 

operational activity and gets its completion plan approved by the Competent Authority (As 

applicable). . 

i) The unit shall made provisions for the compliance of Waste Management Rules ie. 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 

2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules, 

2016/Construction & Demolition Waste Management Rules, 2016 and 

Manufacture, Sforage & Import of Hazardous Chemical Rules, 1989 and provisions 

made thereunder, as amended from time to time, without any adverse effect on the 

environment, in any manner (As Applicable) 
s 

ii) The unit shall made provisions for the compliance Solid Waste Management Rules, 

2016 and provisions made thereunder and unit shall also not practice burning - 

activity of solid waste/waste generated from fuel within/outside premises, to avoid 

public nuisance. 

This ‘Consent to Establish’ is for:- 

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of 

Environment (Protection) Rules, 1986 as amended from time to time. 

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality 

- Standards for noise as specified in Schedule-I1I of Environment (Protection) Rules, 1986 

and Noise Pollution (Regulation and Control) Rulés, 2000, as amended from time to time. 

The offluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I 

or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as 

amended from time to time. 

Sewage and suilage generated from the unit to be disposed-off in'a properly designed 

septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable). 

" The unit shall install adequate pollution control devices and provide the separate energy meter 

and flow meter. The unit shall maintain the logbook/ record with respect to operation of 

pollution control devices (As applicable). The achievement of the adequacy and efficiency of 

the effluent treatment plant/pollution control devices/re-circulation system installed shall be 

the entire responsibility of the unit. 

fig¥Dl;l;I40NS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) 

, 1974. 

The unit shall provide terminal manhole(s) at the end of each collection system and a 

manhole upstream of final outlet (s) out of the premises of the industry for measurement 

of flow and for taking samples. 

The unit shall install flow meter and maintain the record regarding the daily water 

consumption. ' . 

“This is computer generated d;mumenl from HPOCMMS" Lig . T Pag; 

To verify this document please scan the QR Code.
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c) The pollution control devices shall be interlocked with the manufacturing process of the industry (if applicable) and the authorized outlet and mode of disposal shall not be changed without the prior written permission of the Board. Unit shall not use any. unauthorized out-let(s) for discharging effluents from its premises. 
d) Solids, sludge, filter backwash or other pollutant removed from or resulting from + treatment or control-of Waste waters shall be disposed-off in scientific manner. 
€) The unit shall submit a detailed plan showing therein, the distribution system for conveying wastewaters. 

8. C(;NDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981, 
. 

a) The unit shall provide canopy and stack of adequat.e height of the:D.G sets so as to control the noise & air pollution in order to comply with the provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under +Environment (Protection) Act, 1986. . 2 
: B) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within premises in a scientific manner (as the case:may-be) and shall maintain proper record for . -.. the same, if applicable. . 
c) The unit shall provide proper and adequate air pollution control arrangements for control emission from its coal/fuel handling area and emissions from handling, transportation and processing of raw material & product of the industry, as applicable. 
d) The unit shall provide port-holes, platforms and/or other. necessary facilities as may be required for collecting samples of emissions from any chimney, flue or'duct or any other outlets as per the specifications. 

Specifications of the port-holes shall:be as under:- 

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De) shall be calculated from the following equation to determine upstream, downstream distance:- - B 
De=2LW/(L+W)- ) 

Where L= length in mts. W= Width in mts. 
ii) The sampling port shall be 7 to 10 cm in diameter 

€) " The unit shall subnfit a de‘tailed‘plah showing therein, the aistribution system for conveying wastewaters. ) 

(i) Stack height for boiler plants 

SNO.. " Boiler with Steam Generating Stack heights 
Capacity 

1. . Less than 2 ton/hr. o 9 meters or 2.5 times the height of neighboring 
building which ever is more 

- More than 2 ton/hr to 5 ton/hr.. 12 meters 
" More than'5 ton/hr.'to 10 ton/hr - 15 meters 
More than 10 ton/hr. to 15 ton/hr' 18 meters 

“This is compuiter generated docis »ent from HPOCMMS” Page 5 of . To verify this docurment ples:« : w1 the QR Code. H
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5. More -than 15.ton/hr. to 20 21 meters 
ton/hr 

6. "More than 20 ton/hr. 10,25 24 meters 
ton/hr. ' 

7. More than 25 ton/hr: to 30 27 meters 
. ton/hr.” 

8. More than 30 ton/hr. 30 meters or using the formula 
H =14 Qg0.30r 
H =74 (Qp)0.24 . 
Where Qg = Quantity of SO2 in Kg/hr. - 
Qp = Quantity of particulate matter in Ton/day. 

Note : Minimum Stack height in all cases shall be 9.0 mtr. Ol" as calculated from relevant 
" formula whichever is more. 

. (ii) For industrial furnaces and Kilns, the criteria for selection of stack height wou!d be 
based on fuel used for the corresponding steam generation. 

(iii) Stack height for diesel generating sets: * HhATIRET 

Cx:pacity of diesel generating - Height of the Stack 
se 

0-50 KVA Height of the building +1.5mt 

50-100 KVA ~do- C o #20mt 
100-150 KVA" ~do- +25mt. 
150-200 KVA ~do- +3.0mt., 

200-250 KVA -do- . +3.5 mt. 

250300 KVA T do- +35mt. 

For higher KVA rating stack height H (in meter) shall be worked out according tc the 
formula: . : 

H=h+0.2 (KVA)0.5 

where h = height of the building in meters where the generator set is installed. 

The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of 
Factories, Himachal Pradesh (If applicable) 

The unit shall provide real time online monitoring equipment’s and provisions for the un- 
interrupted transfer of data as per guidelines of CPCB (if applicable). 

The unit shall provide adequate arrangements for fighting the accidental leak#ges/ discharge 
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely 
to cause environmental pollution. 

The unit shall plant minimum three layer of trees so far possible as per plantation guide (may 
be download from the website http://hppeb.nic.in/plantationguide.pdf) all along the boundary 
of the industrial premises and check air/water/noise pollution at source. , 

Any guidelines issued by the Central Govemnment/State Government/MoEF/CPCB/SPCB/any 
other authority concerned, shally be binding. 

This ‘Consent to Establish’ is subject to orders on any litigation pending in afiy Court of Law. 
Any direction/order issued by any court shall be binding (if any). 

The Board reserves the right to revoke the ‘Consent to Establish’ granted to the industry at 
any time, in case the. industry is found violating the provisions of Water (Prevention & 
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as 
amended from time to time. 

The unit shall comply with any other conditions laid down or directions issued in due course 
by the Board under the grovisions of the Water (Prevention & Control of Pollution) Act, 1974 - 
and Air (Prevention & Control of Pollution) Act, 1981. 

OTHER CONDITIONS 

" “This is computer generated documen from HPOCMMS" 
. To verify this document please scan the QR Code. 
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact Assessment Authority/ District Level Environment Impact Assessment Authority in the lqnvg]onmental clearance granted to it as required under EIA notification dated 14-9-06, if applicable. . : . 
The issuance of this consent does not convey any property right ineither real or personal property, or any exclusive privileges, nor does it authorize. any injury to private property or any invasion of personal rights, nor any infringement of Certral, State or Local Laws or Regulations. 

. 
Stone Crusher units shall comply with the provisions of guidelines notified by the State Government vide Notification No. STE-E(3)-11/2012; dated 29-05-2014. (If Applicable). Brick Kilp units shall comply with the provisions of guidelines notified by the MoEF vide Notgfical!on No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable). 

Unit shall strictly adhere to the capacity approved by the Industries Department/ Departmerit of Tourism & Civil Aviation/any other concerned Authority (As Applicable). 
The unit shall not cause any nuisance/traffic hazard in vicinity of the area. 
The unit shall ensure that there will not be significant visible dust emissions beyond the property line. 

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance Act, 1991. 
N 

The unit shall put display Board indicating environmental data in the prescribed format at the main entrance gate. 

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity of chemicals and energy utilized for treatment and sludge generated from treatment 50 as to satisfy the Board regarding regular and proper operation of pollution control equipment, 

Any amendments/revisions made by the Board/CPCB/MOEEF in the emission/stack hei ght standards shall be applicable to the industry from the date of such amendments/revisions. 

SPECIAL CONDITIONS 

1. The validity of this consent will be subject to the final outcome of the MA filled by the State Board in CMP No: 7537/2021 and CWP No. 2428/2020. 2. The unit shall apply for CTE-Expansion immediately and before consideration of CTE- expansion, state board shall not consider the case for CTO-fresh for partial project, because it would be difficult to grant partial project operational permission and verification of compliance specially in present circumstances, when substantial expansion has already been made by unit, as reported by RO concerned. 
3. The unit shall not carry out bulk laundry washing without prior consent of the State Board. 4. This consent has been recommended considering the adequacy of the proposed pollution control devices and waste management systems/mechanism only. 
5. This Consent of the State Board does not absolve the proponent of his responsibility to take pre-approvals / approvals / prior NOCs / from other deptts./agencies as the case may-be. for the violation of which, the State Board bears No responsibility. 

By Order 
Chairman 

( H. P, State Pollution Control Board) 

“This is com ‘ated document from HPOCHMS” . “Page7ofs. ¥ To venfy ti mt please scan the QR Code., 
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43 ANNEXURE R-2/8 
1 HP State Pollution Control Board HIM PariveshBhawan, Phase-TI, New Shimls-09 

Phone No. 01 77-2673766, 2673020 FAX-0177-2673018 

PCB/(246/Sunil Kumar Sood Construction Project( Nirvana Woods)2023 - Dated: 

To, 

Mis Nirvana Woods & Hotel Pvt, Ltd vill Y 

Tehsil & District Shimla HP 

- Sab: Regarding Renewal of Consent to Establish U/s 25/26 of Water (Prevention & 
Control of Poltution) Act 1974 and U/s 21 of Air (Prevention & Control of 
Pollution) Act 1981in favour of Nirvana Woods and Hotel Private Itd. and name 
change. 

Sir, 

This is in reference to letter no. 12059-65 dated 29-11-2023 issued from this office on 
the subject cited above vide which you were afforded an opportunity to submit your stand on 
or before 5-12-2023 at 11:00 AM w.r.t. issues raised by Sh. Sunil Kumar Sood that you have 
concealed vital facts from the State Board and Hon’ble High Court for obtaining RCTE and 
Name Change. The same was shared with you through e-mail on 29-11-2023 at 11:13 AM for 
information and further action. 

In this context, initially a reply email was received from you on 01-12-2023 at 10:28 
AM afier a gap of 2 dayswith a reguest to also provide with copy of all the Annexuresof the 
representation of Sh. Sunil Kumar Sood which was duly reverted back to you on 02-12-2023 
at 11:15 AM through e-mail enclosing the same. Your reply dated 5-12-2023 has been 
received through e-mail and the reply has been examined. 

The Basic Document is the “Purpose” approved by the State Government while 

granting Permission U/s 118 of H.P. Tenancy & Land Reforms Act 1972. Since in the present 
matter the permission is not for Tourism Project hence CTE for Tourism purpose was not 
granted and as such RCTE also for Tourism Project stands null and void. Because of this the 
Tourism Department has also objected to a Tourism Project on the said land. The Revenue 
Department has granted permission U/s 118 of Tenancy Act for the purpose of residential 
units vide letter dated 26-04-2017 hence the present proposal of Nirvana Woods for Tourism 
Project cannot be approved. It is a matter of record that Nirvana Woods has applied for fresh 
EC with SEIAA in its name which is still not approved. Hence the claim that fresh EC is not 
required is not sustaineble. Nirvana Woods has now applied CTO and CTE-Expansion for 
Tourism Project which cannot be granted under the above circumstances. 

Asunhafiergoingthmughfi:emamindmflitmmmedmatyouhsve concealed vital facts/information from the State Board and Hon'ble High Court of HP fun 
obtaining RCTE and Name Change which are as below: 
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Humlmdmfimissfiilmtmsfmedaspercaluwn of notification issued by 

MoEF& CC Government of India dated 14-09-2006 under sub-rule 3 of Rule 5 of EP 

Rules, 1986 as he has denied consent to the transfer of EC. Further afresh EC 

application stands filed by M/s Nirvans Woods & Hotel Private Ltd which is still 

pmdingbefm}{PSE!AAandMsbeenalso stand objected by Sh. Sunil Kumar Sood. 

3. That the Essentiality Certificate issued by Town and Country Planning Department, 

HP vide letter dated 16-03-2017 is only for the purpose of setting up of Residential 

Colony. 

4, m&epamissinntopmchnse}nndbyMIsNi
rvm Woods & Hotel Pvt, Lid. under 

section 118 issued by Revenue Department vide letter dated 26-04-2017 is also for 

setting up of residential colony only. 

5. That letter of Tourism and Civil Aviation Department of HP dated 12-02-019 alse 

states that NOC for Tourism Project (Hotel and Service villas) was not obtained by 

Mis Nirvana Woods. & Hotels Private Ltd which should have been obtained prior 

permission under section 118 of HP Tenancy and Land Reforms Act 1972 in case 

they intend to construct a tourism project. 

6. Ma\dxefimcofflame(?hmgeohhcunilfiom
WsHom:!dexoficamM/s 

Nirvana Woods & Hotel Private Ltdit was concealed that Sh. Sunil Kumar Sood has 

not given his consent to change of the name of his project from M/s Homeland 

Exotica to M/s Nirvana Woods & Hotel Private Ltd. 

In fact the Revenue Department is at liberty to initiate violation of section 118 of HP 

Tenancy and Land Reforms Act, 1972 for change of purpose for which the transfer of 

Jand was approved as the Tourism Project has been constructed illegally on spot. 

In light of the aforementioned circumstances and the facts stated above it is apparent 

that the consent granted U/s 25/26 of Water (Prevention & Control of Pollution) Act 1974 

and Ufs 21 of Air (Prevention & Control of Pollution) Act 1981 and name change obtained 

by you from the HPSPCB by concealing vital facts. ‘Therefore, it has been decided that the 

Renewal of Consent to Establish issued by the State Board, vide letter dated 26.08.2023 and 

name change taken on record by the State Board vide letter dated 6-02-023 are hereby 

withdrawn with immediate effect. 
Approved by Competent Authority 

s Vide Note- 45 
X i i DhY ~72 

PCB/(246/Sunil Kumar Sood Construction Project( Nirvana Woods)2023 - v -7 Dated X7, f 2.- 2023 

Copy forwarded to: 

1. The Chief Secretary to the Government of Himachal Pradesh in referen letter 
dated 24-11-2023 for information please. . o o 

2. ‘The Principal Secretary-cum-FC (Revenue) to the Government of HP for informati 
3. The Dircor (CP) o the e Govermmentof HP fo informaion informaton. 

. 1 ~cum-Member Secretary SEAC, EST to the Government 
mfim@n and further action in continuation to this office letter dated 18»11{2}32]’3 f > 
The Director, Tourism and Civil Aviation, HP for information. 

The Regional Officer, HPSPCB, Regional Office Shimla. 
Sh. Sunil Kumar Sood, House no. 143, Sector 7, Panchkula-134109 (Haryana). 
Dr. Pawan Kumar Banta, House No. 500 A Sector-IV, New Shimla-171009. e
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wo ShHeas 
For the Member Secretary 

H. P. State Pollution Control Board, Shimla
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45 ANNEXURE R-2/9 
H.P. STATE POLLUTION CONTROL BOARD " HIM PARIVESH, PHASE-I1[ 

NEW SHIMLA-171009 

Whereas direetion under Ssction 33-A of the Water (Prevention & Coutiol of Pollution) Act, * 
1974 and 31-A of the Air (Provention & Control of Pollution) Act, 1981 vide this office order No.24540-43 dated 16.11.2019 was issued to the Executive Engineer, Electrical Division, f HPSEB, Electricel Div. Kasumpti, Distt. Shimla, HP for disconnection of power supplies of M/s, Nirvana Woods & Hotels Pvt, Ltd. Village Kiyari & Rirka, Tehsil & Distt. Shimla, HP for not obtaining renewal of ‘consent to opetate and not submitting Environmental Clearance and the same subsequently was kept in abeyance vide this office letter No.2¢318-21 dated 5.12.2019 ill 3.1.2020 and unit was granted two months time for necessary compliance. 

‘Whereas ‘the Assistant Environmental Engineer, Regional Office, Shimia vide letter No,2434 dated 22.2.2020 has again reported that unit has not made the compliance, although the unit had applied for renewal of consent to establish but it has ot submitted Environmental Clearance and again recommended for the power disconnection of the unit, The letter No,1202-05 dated 10.2.2020 has also been received from the Assistant Bxecutive, HPSEBL Khalini, Shimla-2 for- the further directions in view of the representation received from the project proponent. 

In consideration of the facts stated above H.P, State Pollution Control Board in exercise of power conferred under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and Section 31-A of Air(Prevention and Control of Pollution) Act, 1981, the H.P. State Electricity Board in general and the Executive Engineer, Electrical Division, Kasumpti, Shimla, Distt, Shimla, HP in particular are, hereby directed to disconnect the power supply to the “mit M/s. Nirvana Woods & Hotels Pvt. Ltd. Village Kiyari & Rirka, Tehsil & Distt. Shimla, HP forthwith. 

Direction is also issued to M/s. Nirvana Woods & Hotels Put, Lid. Village Kiyari & Rirka, Tetisil & Distt. Shimla, HP, not to use DG set, 

Non-compliance of these directions shall constitute a cognizable offence for following action:- 

Fine and imprisonment up to six years as provided under section 41,43 & 44 of the Water (Prevention and Control of Pollution ) Act, 1974 and under section 37,38 & 39 of the Air (Prevention and Control of Pollution ) Act, 1981. Strict compliance from all concerned is solicited to avoid legal liability on their part, 
} i ! c . (Aditya Negf, IAS). 

Member Secreta e, PeRAS S 6!‘ 7L-7C H.P State Pollution Control Baar?l’ o. 'Sunit Kumar Seod Construction Proj irvana - : g - Copy forwarded to the fo’flom t‘orninzgrmnl;\ A{\m;tedimwnoegzzfiz‘;thm Pesd I (5‘ 85 %620 1. The Chairman, H.P. State Electricity Board, Vidyut Bhawan, Shimla, 2. The Executive Engineer, Elecirical Division, HPSEB, Electrical Div. No.1, Kasumpti Shimla, Distt. Shimla, HP, 
3. The Assistant Executive Engineer, Electrical Division, HPSEB, Electrical Div. Khalini Shimla, Distt. Shimla, HP, 

‘A. The Assistant Environmental Engineer; HPSPCB, Shimla to give compliance report immediately 
5. M/s. Nirvana Woods & Hotels Pvt. Ltd. Village Kiyari & Rirka, Tehsil & Distt. Shimla, HP; 
6. Case file 

. 
(AdityL»{l, 1AS) 
Member Secretary 

H.P.State Pollution Coflgr'ol Board 
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